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Sh. Mudit Agnihotri Advocate for the Appellant and are present. None present for the

ROC.

I.d. Counsel for the Appellant states that accounts
propriate order may be passed.

have been freezed and since the

respondents are not appearing, the ap

Today also Sh. Pradeep Singh Sisodia, the counsel for ROC is not present today.

Four weeks further time is granted to the ROC for filing reply, thereafter, rejoinder if any,

may be filed by the next date of listing.

Accordingly, put up 23" April, 2021 before the Regular Court, by which time if the

Ld. Counsel for the ROC does not appear, then appropriate order shall be passed.
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Dated : 17.03.2021 JUSTICE RAJESH DAYAL KHARE
(MEMBER JUDICIAL)

ped by :
Knmud Narayan
{P.5.)



